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functions at t entrusted to the
Special Officer mund-n\:ﬁded!olﬂu
constitution and will be as follows i—

(i) To study the implementation of
m&m‘ of ﬂ:i;lil ts Act,
1955, W Prh‘ ar ence to
l];’c” jective of removal of
untouchability and invidious dis-
crimination arisi therefrom
within a period o'll’ five years.

(iii) To ascertain the socio-economic
and other relevant circumstances
accounting for the commision of
offences against persons belonging
to Scheduled Castes or Scheduled
Tribes with a view to ensuring
the removal of meats in the
laws in force and to recommend
3 iate remedial measurcs
inc| g messures to  ensure

prompt investigation of the

offences.

(#%) Toinquire into individual com-

plaints regarding denial of any

laimi Iavelm o

claimy 1o to

gf%u Castes or Schedulod

The Commismion will devise its own

procedure in the discharge of its  func.

tions, All the Ministries and Depart-

ments of the Government of Indiawill

farnish such information and documents

and Provide such amistance as may be

oq d by the C ission from time to

time. The Government of India trust

that the State Governments and  Union

Territory Administrations and others con-

ccrned willextend their fullest cooperation
amistance to the Commission.

The Commimion will submit an Annual
Report 15 the President detailing its ac-
tivities and recommendations. is will,
however, not preclude the Commission
from submitting Reports to the Govern-
ment at any time they consider necessary
on matters within their scope of work.
The Annusl Report together with a me-
morandum outlining the action taken on
the r Am gt and '_: ) g the
reasons for non-scceptance of recommen-
dations, if any, in so far as it relates to the
Central Government will be 1aid before
each House of Parliament.

2. ShriA. Jayaraman, a former Mem-
ber of the Lok Sabha from Tamil
Nadu,

8. Shri Thakur Singh Negi, Mem-
b:rb&}!mlnl Prad Vidhan

4. Shri 8. K. Mallick, a retired Indian
Civil Service Officer from Assam-
Meghalaya.

SHRI SURA] BHAN (Ambala) :

Sir, on a point of clarification.

MR. DEPUTY-SPEAKER : Afier the
statement, there i no question of asking
for a clarification.

SHRI SURAJ BHAN : This is very
important.

MR. DEPUTY SPEAKFR : You
can give a motion for discussing this
statement. That is a different matter,
You can discuss it.

Chaudhury Brahm Perkash.

14 43 hrs.

MULTI-STATE CO-OPERATIVE
SOCIETIES BILL

Extension of time for Presentation
of Report of Joint Committee

COHAUDHURY BRAHM PERKASH
&Outer Delhi): Sir, I move the
llowing :

S

« That this House do extend upto the
last day of the next Session, the
time for tation of the Re-

of the Joint Committes on the

1l to consolidate and amend

the law relntinE to Co-operative

Q L) wlm ] " mt = A

to onc State and serving the in-

terests of members in more than
onc State .

“ That this House do extend upto the
lnst day of the next Session,



the time for

The motion was adopted.

1342 hre.
BUSINESS ADVISORY COMMITTEE

Nineteenth Report

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : I
move the following:

“That this House do with the
Nineteenth Report the
Advisory Committee presented to
the House on the zoth July, 1978."

MR. DEPUTY-SPEAKER : The
questions is:

¢ That this House do agree with the
Nineteenth Report of the  Business
Advisory Committee ted to
the House on the aoth July, 1978".

The motion was adopird.
SHRI SAUGATA ROY (Barrack-

porc) : T gave a motion disagreeing
with this.

14-44 hra.
MATTERS UNDER RULE 377

(i) Reported shortage of coal in Saushtra
and Gujarat
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{ii) Smomrtace ofF Coar v TuERMAL
PuweRr STATIONS N MAHARASHTRA

SHRI 8. R. DAMANI (Sholapur) 1
Sir, the thcrmalmuh power statiens in -
raantra which were getting coal s ies
from the Western (fa.lw?ieldl url'upg;d
India L., hwlr..; reached a precarious
situation now. Upto 1st July 1
used to have mmfmb!ejhzelogzz lm
ranging between 15 to 6o days require-
ments, But since July lm the tempo
of movement slackened since April
1978 ithnmmhwn;lymd.duewde-
teriorating  production the Western
Coal l:!::lgls. and now the position is:

Power Stati Khaper! i

i left with ?"3:; stock, oin
Power Stati i

(2) Po mn,wuleh\mh
Power Paras i

(3) Station, is left with g



